SENTRAL ADMINISTRATIVE TRIg Wb, JABALPUR BENCH, Jasalp Ux

Or'ginal Application NOo 443 of 2003

Jabalpur, this the 25th day of August, 2003,

Hon_'ble Mr, D,C, Verma Vice Chairman (Judicial)
Hon'ble Mr, anang Kamar Bhatt, adninistratiye Member

Dr, (Smt) Krishna Dubey

W/o Shri vinog Dubey

A@d about 35 yeEIrS, PQGQT (fﬁ-ndi)
Kendriya Vidyalaya, 0.7, K, Khamaria
Jabalpar (M.P,)

R/0 67/69 Changan Colony, RrRanjhi,

Jabalpur,
(Under ordger Of transfer to K. v,
Gndhidham, I.F.F.C,0,) APPLICANT

(By thOCate - Shri G.P. ml«.‘e)
VERSUS

1. Union of India
Through the Secretary,
Ministry of Human Resareces
Development,! New Delhi,

2e Kendriya Vidyalaya Sangthan,
18, Institutional area,
Shaheedjit Singh Marg,
New Delﬂi.
Through it's Commissioner,

3. The Education Officer,
Kendgriya Vidvalaya Sangthan,
18 Institutional ACea,
Shiaheedjit Singh Marg,
New Delhi, ‘

4, The Assistant Commiss ioner,
Kengriya Vidyalaya Sangthan,
Regional Office,

Jabalpur Region,

g

Jabalpur (M o) ‘ ¢

5. The Principal, |
Kendriya vidyalaya, O F K,
Khamariya,,

Jabalpur (M P)

G, The Assistant CommiSSioner,
Kendrivya Vidyalaya Sangthan,
Regional oOff ice,

Bhopal Region, Bhopal (11.P,)

7. The Principal,

Kendriya Vidyalaya,
Chhattarpur (M2 RESPCND ENTS
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CQRDER (oral)

BY D.C. Verma, Vice Chairman (Judicial) -

By this original Application the applicant has
challenged the transfer order dated 31.03.2003 (Annexure
A-1) by which he has been transferreg from Jabalpur to
Gandhigham,

that the applicant has been transferred to Gandhigham
with a view tgo adjust other persons. It has been further
submitted that to adjust smt. Sudha Khajuriya two persons
have been displaced as one Shri v.x, Tripathi has been
shifted from KV, Gandhigham to KV, Miran sahib ang the
vacancy which occuregd at Gandhidham the applicant has
been postegqg and at ‘Tabalpur smt, Sudha Khajuriya hasg been
adjusted. The submission is that though the applicant hag
already préferred 8 representation (copy Annexure A=7)
dated 07.10.2002 for request transfer to Chhatarpur ang
though the applicant'g request 1is at serial No. 1 the

been transferred to a long distance i.e. Gandhidhan.'
Admittedly the applicant has been relieved from the post
at Jabalpur, After the transfer orger dated 31.03.2003
the applicant has 2lso preferred 3 Tepresentation dateg
06.04.2003 (copy Annexure A-9) but the saig répresenta-
tion has net Yet been decideg by the respondents inspite
of the reminders dated 17.04.2003 and 21.05.2003,

3. (Thég the representation is still pending it ig
for the Tespondents to examine and pass an appropriate
order on the Tepresentations of the applicant,

Consequently we dispose of this originél Application at

P
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the admission stage itself with a direction to the
appropriate authority to dispose of the representations
with regard to ﬁz;-transfer within a reasonable time. The
learned counsel for the applicant submitted that for not
joining the transferred place the applicant has not yet
received any notice. Consequently if no notice has
already been issued to the applicant, the applicant shall
not be forced to joiln the transferreg place till hj;k(
representation is decg¢ided by the respondents. original

Application stands decided accordingly.
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(Anand Kumar Bhatt) (D.C. Verma) "
Administrative Member Vice chairman (Judicial)
“SA“
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